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CENTRAL ADMINISTRATIVE TRIBUNAL 
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DATE OF DECISION 

I'r. flauurana iiria ac .thers 	
Petitioner 

Yr, E.b. Gagia 	
Advocate for the Petitioner (s) 

Versus 

.rinion o Inoji aii6 )the 	
Respondent 

lIr. ki1 i<urhi 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	1K. Rammo:rthy 	 iernber (A) 

The Hon'ble 	ur. LR.K. Saxena 	 iierrJx r (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Shri Baurana Edna 
Nvi Eajar 
Behind Railway station 

antinara, Okha Djst. amnaar. 

ihri DeepaJc Dahyalal Rawal 
Hindu Adult 0cc; Nil 

ijda Roaó, Post Jamkhambhalia 
District Jamnagar. 

Xapi Rimdas -rerndas 
Post Nancana (via)Bhatia 
Ta luka Jamkhanha 1 ia, D ist. Je mna0ar. 

hni Ravidas Madhavãas Sardadia 
Near Post Office, Post Jarnkhamblialia 
District. Jarnnagar. 

S. Shri Atunl Babulal Pandya 
Nirabai Roac, Bet, Via Okh 
Dist. Jan:naar. 

6. Shni Modh Vadja Merarnan Arasi 
C/o Savji Purja Iagatia 
Near Mjc row...ve St_ tion, Dwa rka 
Dist. Jamnagar. 	 Applicants. 

dvocate 	iir. B.E. Gôgia. 

Versus 

Unin of India 
Through 3ecretary 
Dept. of Telecommunication 
Govt. of India New telhi 

iv_sional Engineer Telecom 
Nicrowave Maintenance, Rajkot 

Divisional Engineer Telecom 
Mirowavc Maintenance, Ahmeabad. 

tISSt. Engineer, 
Mircowave Maintenance 
Kmbha 1 iya. 

S. Telecom District Manager, 
Jamnagar. 	 Respondents. 

ORAL JUDGVAENT 

In 
285 of 1993 	 Date; 10-8-94 
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Per Hon'ble Lr. R.. axena 	 liember (J) 

This ape1icatio has been moved to seek the 

directions for on-comi.liance ci the ar1jer decision rendered 

on 1 -1990 in the Original Ap:lications No. 751/88, 752/88, 

754/88, 755/88,756/88 and 757/88. The apulicants in these 

applications sought for quashrnent of the order of termination 

paseed by the respondents. While disposinq of these applications 

it r7as  held tht the order of termination was valjc. and tne 

respondents ee, however, directed to make payment of comoerisaion 

which was reeuirad under the provisions of law. irrultaneous1y 

the directions were also givcn that the seniority list of Casual 

Labourers including the aoplicants be made. It has been cantended 

OnDCuC1L at the applicants that the respondents have nertly 

complied with the judgemant dated 1-2-1990. It is aain stressed 

that the seniority list 	eh was directed c:uld not be fiuialised 

as yet. The learned counsel for the respondents pointed that it 

was prepared in the p: a 1990 itself bufthe learned counsel for 
this 

the applicant has ohjectPsn toave rment which is according to hiii 

not corroborated from the documents or the £epl  sent to the 

applicants. 

2. 	 /ny way if, compliance of judgment was not made, 
/ 	

Sm- 

it does not give right to the applicant to agitate 	afresh. 

At the most, the applicants could have covad for contempt of the 

Tribunal, but i has sot been so moved7  as the learned counsel for 

the aoplicaat points out xLTk that the iespondents had been keepipp 

him and the applicants,in dark, he 110W wants that if the r spondent 

1 



I 

r2 th seniDi:itJ L 	L v:n 	i: 	'rt t.h; a 	toit 	:ill be 

:isfled and the app1icashal1 not be pressed. Ioking to 

;ects7  the respondents are di:ectad to look into the matter 

preparation of conined seniority ]Jst on the represen-

-tt-i being made by the aop 1icant,withiri three months. 

?heoo].iCati.fl is 
( 	/ 
therefore alloweG to be withdrawn. 

)r, 	axena) 
btr (j) 

(K. kamarnoorthy) 
ienibo r () 



-- 
iINISITTVL 	Ii3U;L 

EDA± 3D 3E1OH 
:pplicaton 	 IN of 19 
£ransfer Appl±ctjon No. 	

-nid w. PettNo 
CERPIF IC TE 

Cerjfjj that no fuher action is required tob0 
taken and the casO is ft for ri 	 ta the 
Record Room (ecided) 

Dated : 	s 1  

COUfltersigrj:d 

çnatrre o th Caling 
SSstant 

Section Officer/Cou officer 
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VRUS 


